bl TEM NO. 13 REG STRAR COURT. 2 SECTION |1 A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR SUNI L THOVAS

Petition(s) for Special Leave to Appeal (Crl) No(s).3449/2009

KANWARII T SI NGH KAKKAR Petitioner(s)
VERSUS
STATE OF PUNJAB & ANR Respondent ( s)

(Wth appl n(s) for stay
WTH SLP(Crl) NO 4010 of 2009
(Wth office report)

Date: 19/01/2011 This Petition was called on for hearing today.

For Petitioner(s) Dr. Kail ash Chand, Adv.

For Respondent (s) M. Kul di p Si ngh, Adv.
Ms. Var una Bhandari, adv.

UPON hearing counsel the Court made the follow ng
ORDER

Respondent No. 2 has been served. No vakal atnama is
filed. Service is compl ete. Hence, place the matter
before the Hon’ bl e Court as per rules.

(Sunil Thonas)
Regi strar
SB



